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Computerised Beservation Systesn in
JA. and AL

3101, SHRI DIGVIJAY SINH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) when will the Indian Airlines
and Air India introduce a computeris-
ed reservation system;

(b) how much will it cost; and

(c) what hag been the annual loss
duz to lack of such equipment?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) It is
expected that the computerised reser-
vation system will be introduced in
Indian Airlines by middle of 1981.
Air-India has already installed a
UNIVAC 1100/12 Computer system
in Bombay for providing computer-
ised reservations facilities to stations
of Air-India. Air-India expects to
put the system in operation by early
1981,

(b) The Computer system cost
Air-India Rs. 4.24 crores. Govern-
ment approval for an expenditure of
Rs. 2.80 crores on installation of simi-
lar system in Indian Airlines has been
conveyed.

(¢c) It is not possible to quantify
the annual estimated loss due to lack
of such equipment.

Star Hetel in Coimbatore

3102, SHRI ERA MOHAN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal
to. provide Star hotels in Coimbatore
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to cope up with the increasing busi-
ness and tourist traffic; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI CHAN-
DULAL CHANDRAKAR): (a) There
is no proposal presently under consi-
deration of Government to construct
a Star category hotel at Coimbatore
in the Central Sector,

(b) Does not arise.

Agitation by Bhavnagar Jehangir
Vakil Textile Mills Workers

3103. SHRI NAVIN RAVANI: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
of prolonged agitation of Bhavnagar
Jehangir Vakil Textile Mills for pay-
ment of their wages and take over
of the mills by the Nationa] Textile
Corporation;

(b) if so, whether Government are
aware that two different expert com-
mittee reports received earlier pro-
posed Government to take over the
mills; and

(¢) what is Government’s response
to this demand?

THE MINISTER OF COMMERCE
& STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) to (c).The
workers of New Jehangir Vakil Mills,
Bhavnagar have been urging for
prompt and regular payment of their
wages and past dues. Wages have
been paid by the management of the
mills ypto April, 1980 though not on
due dates. A Committee was formed
under section 15 of the Industries
(D&R) Act, 1951 to go into the affairs
of thig mill which has interalia re-
commended that the uni{ may be taken
over by the Central Government
under the IDR Act and the manage-
ment handed over to either National
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Textile Corporation or the Gujarat
State Textile Corporation. The report
is presently under consideration in
consultation with Government of
Gujarat, Meanwhile, the Managemen.
of the Mills has filed a Specjal Civil
Suit application in the High Court of
Gujarat against any consequential ac-
tion to be taken by Government. The
suit is being contested.

Silk Industry in Karnataka

3104. SHRI T. R. SHAMANNA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the silk industry in
Karnataka State has been seriously
disturbed after the silk exchange was
brought into force in the State; and

(b) whether Government propose
to take immediate action to correct
the situation after getting a report
from the Government of Karnataka
and associations representing silk
weavers, twisters, traders etc.?

THE MINISTER OF COMMERCE
& STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) & (b).
Some private traders and other inte-
rests in the Sjlk Industry have filed
a writ petition in the Karnataka High
Court challenging the validity of the
Karnataka Silkworm Seed and Co-
coons (Regulation of Production,
Supply and Distribution) (Amend-
ment) Act, 1979 under which the Silk
Exchange has been set up. The mat-
ter is sub-judjce.

Orening of branches of Nationalise?
and Rural Banks of Bihar

BHOGENDRA JHA:
FINANCE be

3105. SHRI
Will the Minister of
pleased to state:

(a) what is the proposed list of new
branches of nationaliseq and rural
banks to be opened in each district of
Bihar and, particularly in the districts
of Madhubanj and Darbhanga includa
ing the list of the existing branches:





